1 MRzoram Budget, Genl
» Dis., D.G. on Account
Mwzoram, 79-80 and
D.S.G. (Miroram), 18-79

mnudget:lortbgnmveum
vides Rs. 144 lakbs for conirol of
Tuberculosis.

80 far as the question of infil
tion and the political espe:its of
problem  are comcerned, they
been highlighted by my friend and
they bave been replied to properly.
With regard to Ginger cultivation
and mar facilities ,that has
alsy been replied to. I need not take
much time of the House on that.

With regard to water supply, there
is a prowvision of Rs. 8 crores in the
Sixth Plan, out of which Rs. 2.§ crores
is for 1879-80. There is an acute
shortage of drinking water. Almost
all the villages in Mizoram are on the
hill tops angd water sources are avail-
able only down below, Therefore,
drinking water supply is being given
importance during the Sixth Plan, At
present Aizawl and Lunglel towns
are provided with regular water sup-
ply. In seven villages water supply
schemes have been completed. During
the Sixth Plan period, it is pronosed
to provide water supply to 220 vil-
lages besides increasing the water
supply in towns like Aizawl, Lunglei
and Satha.

During 1979-80 it is vroposed to
take up water supply schemes for 28
villages and also a scheme for aug-
menting Water gupply in Aizawl.

1 bave very briefly dwelt upon
ecertain points that have been raised
by the hon. Members, It is neither
posaible nor desirable to reply to each
and every point. I have taken notes
of whatever sentiments the hon. mems-
bers have expressed here and what-
ever the Finance Ministry can do for
the development of this charming
part of the country will be dome. I
can assure the hon, Members that I
will do my level best to come to help
of Mizoram,

MR. CHAIRMAN: The question
i

i
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\Vote &W s

“That, the regpective sums pot
exceeding the gmounis op Revenue

Agcount ang Capital Acgount shown
in the th.lri column of the Order
Paper, be & to the President

MR. CHAIRMAN : I shall now put
Supplementary Demands for
Grants (Mizoram) to vote:

The question is:

“That the respective Supplemen~
exceeding the

MIZORAM APPROPRIATION
(VOTE ON ACCOUNT) BILL, 1878*

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): I beg
to move for leave to introduce a Bl
to provide for the withdrawal of cer=-
tain sums from and out of the Con-
solidated Fund of mUmmTtrrIiu;r

*Published in Gazette of India Extraordinary Part II,

dated 21-8-1979.

section 2,



(Vote on Ac- count) Bill

“That leave be granted to intro-
duce a Bill to provide for the with-
drawa] of certain sumg from and
out of the Consolidated Fund of
the Union tertitory of Mizoram for
the serviees of a part of the finan-
cial year 1979-80."

The wmotion was adopted.

SHRI SATISH AGARWAL: I in-
troducet the Biil.

15.10 hrs.

MIZORAM APPROPRIATION BILL
1979

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL) :
1 beg to move for leave to introduce
a Bill tg authorise payment and ap-
propriation of certain further sums
ftom and out of the Consolidated
Fund of the Union territory of Mizo-
ram for the services of the financial
year 1978479,

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain furthet
sums from ang out of the Conso-
lidated' Fund of the [nion territory
of Mizoram for the services of the

#inancial year 1978-70."

The motion was adopted. ..

SHRI BATISH AGARWAL:
1 introduce the BiiL

1512 hws.

PUNJAB EXUist (DELHI AMEND-
MENT) BILL

THE MINISTER OF STATE IN
THE ¥ OF FINANCE
(8HRI SATISH AGARWAL):
Madarh Chairman, 1 beg to move:
“That the Bill further to amend
_the Punjab Excise Act, 1014, a8 in

PHALGUNA 39, 1800 (SAKA) Punisd Excise

) (Delhi Amdt.) Biil 3

Act, 1012 and Section 2 or the Union
Territories (Laws) Act 1658 with the
necessary restrictions and modifica--
tions. This Act a5 modiffed regulates;
inter alia, the sale of intoxftants by
two methods, namely, licensing smd
taxstion. As for taxation is concern~
ed, Section 18 of the Act providcs thag
no intoxicant shall be imported, ex~—
ported or transported except after
paymént of any duty to which it may
be Hable under this Act or executidm
of a bond for such payment, and’ im
compliance with such conditions a9
the Lt. Govefnor of Deihi may ime
pose. Bimilarly, Section 23 lays dowss
prohibition of removal of intoxicant
fioin any distiilery, brewery, ware-
house ot other place of storage tniess
the duty, if any, payible under
Chipter 7 has been pald or a bohe®
has been exetuted for the paymens
thereof. Sectivn 31 oy the shid Act ity
Chapter V provides for the impost=
tion of excise duty, or countervafling
duty at such rate or rates as the Lt
Governor of Delhi would direct ow
any excisable articles impoited, ex-
portegd or transported, manufictured,
cultivated or manufactured In sny

distillery or brewery licensed under
the Act.

*Published ¥ Guzeits of India Extraordinary Part I Section 2, dateg

21.3-1979,

tindroduced with t}: recommendation of the FrétMent,



